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RAJYA SABHA
Friday, 9th March 1956

The: House met at eleven of the
clock, Mr. CHAIRMAN in the Chair.

PAPER LAID ON THE TABLE

MiINISTRY OF FINANCE NOTIFICATION

PusLisHiNG THE ComMPANIES (CENTRAL

FOVERNMENT’S) GENERAL RULES AND
Forms 1956

Tee MINISTER ror REVENUE AnD
CIVIL EXPENDITURE (Smrt M. C.
Suam): Sir, I beg to lay on the Table,
under sub-section (3) of section 642
of the Companies Act, 1956, a copy

. of the Ministry of Finance (Depart-

ment of Company Law Administra-
tion) Notification S.R.O. No. 432A,
dated the 18th February, 1956,
publishing the Companies (Central
Government’s) General Rules and
Forms, 1956.¢[Placed in the Library.
See No. S-82/56.]

Mr. CHAIRMAN: Bills to be intro-
duced, Mr. Sekhar.

| —

THE EMPLOYEES’ PROVIDENT
FUND (AMENDMENT) BILL, 1956

Surr N. C. SEKHAR (Travancore-
Cochin): I beg leave to inttoduce a
Bill further to amend the Employees’
Provident Funds Act, 1952.

Mr. CHAIRMAN: The question ‘is:

“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds Act,
1952.”

The motion was adopted.

Surt N. C. SEKHAR: Sir, I intro-
duce the Bill.

P¥
14 RS.D—1.
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THE MOTOR VEHICLES (AMEND-
MENT) BILL, 1956

Surr S. N. MAZUMDAR (West
Bengal): Sir, I beg leave to intro-
duce a Bill further to amend the
Motor Vehicles Act, 1939.

Mr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Motor Vehicles Act, 1939.”

The motion was adopted.

Surt S. N. MAZUMDAR:
introduce the Bill.

Sir, I

THE INDIAN REGISTRATION
(AMENDMENT) BILL, 1955

Surt P. T. LEUVA (Bombay): Mr.
Chairman, Sir, I beg to move:

“That the Bill further to amend
the Indian Registration Act, 1908 as
passed by the Lok Sabha, be taken
into consideration.”

The present Bill seeks to amend
section 2 of the Indian Registration
Act. This is presumably a non-contro-
versial measure, but looking through
a wider perspective it has got great
significance. For the present I will
not refer to it just now. Now, I seek
to delete certain portion from section
2 of the Indian Registration Act. The
wording of section 2(1) is:—

. “‘addition’ means the place of
residence, and the profession, trade
rank and title (if any) of a person
described, and in the case of an
Indian, his caste (if any) and his
father’s name, or where he is
usually described as the son of his
mother, then his mother’s name:”

My only amendment is that the words
“his caste (if any) and” be deleted.
With regard to tMis I would like to
bring to the notice of the House that
the word “addition” appears in two
sections of the Indian Registration
Act. The sections are 55 and 58,
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When any document is presented for
registration, the registrar has to per-
form -certain duties under section 55.
He has to prepare an index and in
that index he has to mention the name
of the person and his addition. Index
number one shall contain the names
and additions of all persons executing
and of all persons claiming under
every document enteredfo‘f memoran-
dum filed in Book No. 1.

Section 58 refers to the endorse-
ment to be made on a document.
There also the word ‘addition’ appears.
Now, the registrar, in order to satisfy
the identity of the person, can put
questions to the person who presented
the document for registration. Under
section 34 (b) he has to satisfy him-
self that the person who is presenting
the document for registration is the
very person described in the docu-
ment. If the person refuses to answer
any question then the registrar is
perfectly justified in refusing registra-
tion. Under section 17(1) of the Regis-
tration Act, certain documents are com-
pulsorily registrable. If the documents
are not registered—even though they
are required to be registered—certain
legal consequences follow. There-
fore, my only amendment is that the
registrar cannot refuse the registra-
tion on the ground that the person
who presents the document for regis-
tration does not mention his caste in
the document.

Now, Sir, looking from another
point of view it is quite necessary
that wherever we find the mention of
caste it should be done away ‘with,
for this reason that our country has
suffered because of this stratification
of our society into various caste
systems. From that point of view, I
feel that the present amendment
though it might be small in nature
will set a trend in our thinking for
the future and we may be in a posi-
tion to do away?with this system of
caste. I would, therefore, request the
House to accept this Bill as passed by
the Lok Sabha.

Mgr. CHAIRMAN: Motion moved:
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“That the Bill further to amend
the Indian Registration Act, 1908 as
passed by the Lok Sabha, be taken
into consideration.”

Surr H. P. SAKSENA (Uttar Pra-
desh): Mr. Chairman, if the object of
this amending Bill is just to remove
the disqualification which the hon.
mover thinks occurs because of the
use of the word ‘caste’ I submit that
this amending Bill is unwarranted. 1
will give my reason why I think that
it is not necessary. An extract from
the Indian Reglstgatlon Act shows
that the words are:—

“‘addition’ means the place of
residence, and the profession, trade,
rank and title (if any) of a person
described, and in the case of an
Indian, his caste (if any).”

Now, the addition of the words “if
any” here precludes the necessity of
supposing or presuming that the
caste exists there. It does not and by
reason of the fact that India has been
declared to be a secular State the
presumption itself is wrong. The
assumption is wrong that there is any
caste. We have already declared in
our Constitution that India is a
secular State. There are no castes
and if anybody puts down the caste,
it is his fault, not fault of the Con-
stitution or the law. Ang, therefore,
in my opinion this amending Bill is
unwarranted and unnecessary.
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SHRI AKBAR ALI KHAN (Hyder-
abad): Mr. Chairman, Sir, I think
that the amendment proposed is a
necessary amendment, an amendment
regarding which by no
imagination I or anybody could think
that there be any opposition, and
anyhow as my hon. friend, Mr.
Saksena, has opposed......

Surr H. P. SAKSENA: I did not
oppose it. I simply said that it was
unwarranted and unnecessary, and I
gave reasons for it. I am sorry I am
the victim of misunderstanding these
days.

Surr AKBAR ALI KHAN: My
friend has naturally got excited, and
is in an excitable mood. But the
point is that he did say that it is not
wanted. To that extent, he consider-
ed that this amendment was unneces-
sary. My submission is that it is
imperative, extremely necessary, and
it is high time that this amendment
is made and the word ‘caste’ removed
from any enactment. After the
establishment of a secular State, there
is no question of our continuing this
habit. We are now talking of the
Parliament of man, and you yourself,
Sir, in your speeches in India and
outside are striving towards one
human society with one Parliament.
So, is it not high time that we remov-
ed this word from all our enactments?

stretch of .
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It is not necessary that we should
mention our religion, caste or sub-
caste. It is fvery obvious. ... ..

SHrRI B. C. GHOSE (West Bengal):
Why title also?

Surr AKBAR ALI KHAN: I can
justify titles but I think I will take
some other opportunity to justify it. i
So far as this particular amendment
is concerned it is extremely neces-

sary, because if the requirement is
there, people are inclined to write
their castes., That is why we want

that people should not be required-
to give their daste. This is the reason
for this amendment. I would request
the hon. the Law Minister to go
through all the enactments—I hope
Mr. Pataskar will give his attention
to me also—and to see that the word
‘caste’ or sub-caste is omitted,
wherever they are mentioned.

Dr. P. C. MITRA (Bihar): Then

‘scheduled caste’ also should go.

Surt KISHEN CHAND (Hyder-
abad): I wholeheartedly support this
Bill, but I think it is an incomplete
Bill. We know that after their names,
a large number of people add their
caste or sub-caste, so that it becomes
an integral part of their names. This
Bill says that there will be no neces-
sity or compulsion to state the caste,
but if that is part, an integral part, of )
the name, it will automatically come
in. The result will be that in the
case of those persons ‘whose name
contains their caste, it will be there,
while in the case of other pex‘sons
that caste may not be there. I will
go 2 step further and say to the hon.
mover that in registration, the part
indicating caste should be eliminated.
There are endings signifying the four
principal castes, Sharma, Verma,
Gupta, representing three castes and °
Das representing the fourth caste,
So, if these form an integral part of
the name, they should not find a place
in the registration deed. Only then,
the picture will be complete. As an
hon. Member has pointed out, some
have prefixes like ‘Pandit’. This not
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only signifies an honour paid 1o a
learned man, but it also signifies a
caste. Similarly the word ‘Shastri.
All these prefixes and suffixes which
have any relationship with caste
should not find a place in any regis-
tration deed or title deed or in any
document transferring property or for
entering into any contract or agree-
ment.

st vEmT gfaww : e ar

Sqify it § | T ATYRT AZ  TqT

agi g ?

"Surt  KISHEN CHAND: These
words ‘Pandit’ and ‘Shastri’ are used
with two different meanings. They
are qualifications or mark of respect
as well as words denoting caste. In
so far as they represent caste, they
should not find any place. If they
represent only honour, then they may
continue. So, in supporting this Bill,
I think that the hon. mover should
accept an amendment—which you
may kindly permit—that any suffixes
or prefixes or part of a name which
signify caste should be deleted from
any document for registration. Then
only will this Bill become complete.

Sir, there is a lot of provincialism

these days. If you have the name
‘Chatterjee’ or ‘Mookerjee’ or
‘Chattopadhaya’, you immediately

come to know that the man concern-
ed comes from a particular province;
not only the province but you get to
know the caste’ also. So, I will go
a step further and say that any
suffixes which signify province should
also be deleted. In the case of Mus-
lims, there are such distinctions like
Pathan or Sheik; these suffixes should
also go. As it is, the Bill is not
comprehensive enough. The deletion
of ‘caste’ alone is not sufficient. I do
hope that the hon. the mover of this
Bill will accept this amendment of

mine.

SHrr M. GOVINDA REDDY
(Mysore): Sir, I am rising to answer
the point made by Mr. Saksena,
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which has not yet been replied to by
any of the previous speakers. He
considers that this Bill is unnecessary.
By reading the definition as given in
the principal Act, he has come to
that conclusion. I request him to go
through the definition again.

“‘addition’ means the place of
residence, and the profession, trade
rank and title (if any) of a person
described, and, in the case of an
Indian, his caste (if any) and his
father’s name, or where he is usu-
ally described as the son of his
mother, then his mother’s name:”

Evidently, the object of the framers
of the principal Act, in introducing
this definition, is to get as wmany
particulars for the identification of
the individual as possible, and caste
or sub-caste is a necessary part of
the identifidation. As we know, at
least amongst the Hindus in India,
caste or sub-caste was found to be
necessary. For instance, we are
named after the Gods. We find peo-
ple of the same name in different
castes. For instance, my name is
‘Govinda’. There are hundreds of
people of that name in my part of
the country. That is a very common
name. Often I had received letters
addressed to some other person and
letters addressed to me have gone to
other persons.

Surr B. K. P. SINHA (Bihar): Has
the experience of the hon. Member
ever been pleasant in this respect?

Surt M. GOVINDA REDDY: I had
once a telephone call from a lady.
The peon came and told me that
there was a call for me. I went to
answer it and at once I received
upbraidings, “You have come to Ban-
galore. Why did you not come to
my house? What is the meaning of
this? and so on. I was terribly sur-
prised. Later on, 1 made enquiries
and found that it was meant for an-
other person of my name. Such
things happen ‘Hanumantha’ is a
very common name in my part of the
country. So also ‘Rama’ or ‘Anja-
neya’. We are also in the habit of
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giving the father’s name, and often
fathers’ names also coincide. There-
fore, it is out of experience probably
that it was found necessary by the
framers of the principal Act to get
particulars of the caste or sub-caste.
That was the object in adding this
definition,

SEETA PARMA-
NAND (Madhya Pradesh): What
happens in other wountries where
castes are not prevailing?

Surt M. GOVINDA REDDY: In
other countries where castes are not
prevailing, it is the name that counts
but ‘whereas here because we have
common names—most of us—it was
found to be necessary perhaps. Mr.
Saksena thinks that the addition of
the words ‘if any’ makes this Amend-
ing Bill unnecessary. That means, he
eonsiders that it is not obligatory on
the part of a person who presents a
document for registration, to mention
his caste or sub-caste. That is why
he says that this Amending Billq is
unnecessary but according to what I
said, before, it is necessary. It is
obligatory on the part of the person
who produces a document for regis-
tration to mention the caste or sub-
caste. Supposing there is no Amend-
ing Bill of this sort and a person who
considers it not necessary for him to
mention his caste presents a docu-
ment to the Registration Officer, if
that officer rejects the document, he
will be perfectly within his rights.
Therefore it is necessary in the
interests of the person who presents
the document, to see that the identi-
fying particulars regarding him are
entered in the registration document.
Supposing a  Registration Officer
registers a document and then later
on there is another claimant coming
and answering to the same identifica-
tion without the sub-caste,—well
such complications do arise—there
will be difficulty. Therefore it was
necessary for particulars to be given.
Mr. Saksena now should see that this
Amending Bill is necessary if we
want documents to be registered
without the mention of caste or sub-
caste. If a Registration Officer

Dr. SHRIMATI
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refuses to register a document, then
without this Amending Bill a party
has no claim on the Registration
Officer. He cannot compel him to get
the document registered because he
will not have answered these parti-
culars by ornitting to enter his caste
or sub-caste. Therefore it is very
necessary, although I do believe that
in spite of this Amending Bill people
continue to register the documents
giving their caste and sub-caste. As
I said, it will be in their interests to
see that full identifying particulars
are to be given and as it is possible
that persons of the same descriptions
are usual to be found, in his own
interest he may find it necessary to
register the document by giving his
sub-caste but my point was that Mr.
Saksena is wrong in thinking that this
is unnecessary. Until we take away
from. the Registration Officer his dis-
cretion to reject registration of a
document if it does not contain the
caste or sub-caste, this Amending
Bill becomes nedessary.

Surr B. K. MUKERJEE (Uttar
Pradesh): Mr. Chairman, Sir, I wel-

‘come this Amending Bill and we have

got to congratulate the’ mover of this
Amending Bill in the Lok Sabha
because he has made an attempt to
focus the attention of the nation to
take action in the right direction.
This, I am -pretty sure, will have a
psychological effect in the minds of
the people not only for the purpose
of registration of any document but
for all other purposes where they at
present are required to put- their
caste or sub-caste in any document
for registration or for any other pur-
pose but I think the mover should
have gone a step further. I do not
know whether any amendment, if
proposed at present, will be accept-
able or not but I feel that this clause,
which is now to be amended, has got
other words which ought to have
been also removed because the incor-
poration or leaving these words in
this clause, as they are today, reminds
us of the colonial rule in this.country
which we had removed. Those words
are—‘and in the case of an Indian’.
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This law is meant for Indians and this
law is meant for Indians only. But
to cover any non-Indians we have got
to incorporate special clause in this
Act. Or the words should have been
changed that ‘In the case of non-
Indians, we require these.’ But the
entire Act is meant for Indians and
Indians only. As this Act was passed
several years back when there used
to be a class of people enjoying more
rights therefore it was that they were
excluded. Indians as they are today
or they were then, were excluded
and for them there were some more
things to be done. It was not for
everybody. For instance the Bri-
tishers were not required to do all
these. Therefore I feel these words
also ‘and in the case of an Indian’
should have been deleted but in the
case of a non-Indian residing in
India, if they require any document
to be registered, we can impose con-
ditions and that should be dealt with
by a separate Bill. Therefore I feel
that ‘in the case of an Indian’ should
also be removed from this clause.
This removing of the caste from a
document to be registered is not all
that is expected of the people or of
the Government but this will give a
psychological effect for other pur-
noses wherever a caste is to be given.
Unfortunately this system is found in
many other legislations and it is hop-
ed that the Government will take
immediate steps to remove these
deficiencies in the existing legisla-
tions. We are dealing with enact-
ments and laws of the country but
there are some rules also. There are
many rules not only in private con-
cerns but in the Government estab-
lishments also where a man is requir-
ed to give his caste. For instance at
the time of employment in

many
" cases the candidates have to state
their castes or sub-castes in a form

provided by the Government depart-
ment for recruiting employees. I
hope this will be an incentive to the
departments to remove all these dis-
criminatory methods from their rules
and from all forms they are using at

present where this caste is to be
stated. There is no doubt that though
we claim India to be a Secular State,
yet that is to be proved by our action.
Caste is a source for discriminating
people "as in this House, some time
back the Government had to admit
that there were reservations of seats
for employment under the Govern-
ment and those seats were not filled
up by the people for whom those
seats were reserved. What I mean is,
there are reserved posts for the
scheduled caste candidates. There-
fore, in spite of the fact that there
were scheduled caste candidates
available for all the posts, the Gov-
ernment did not fill up those posts
with them, because, they say, because
these are scheduled caste candidates,

their applications would be kept
separate from the others. In this way
they are not allowed to compete

equally with the other candidates or
get employment. The authorities say
that because these are scheduled caste
candidates, their applications would
be considered for filling wup the
reserved posts only. 1 know it is not
possible to remedy these things by
means of legislation. @We have to
bring about a change in the minds of
people and a change in the education
of the people. We should bring about
a change in the minds of the people
who manage and conduct our affairs,
the Government servants. Only then
can we remove these disparities. I
do hope that the Government will
bear this in mind and not rest con-
teni with passing this measure, this
amending Bill. I know this House
will surely pass this amending Bill.
But the Government must not stop
with that. They should take courage
in both hands and try to change the
minds of their big officers or their
employees wherever they {ry to dis-
criminate on account of caste and
sub-castes. Also I want the Govern-
ment to remove from all their rules
and from all the forms that they have
for recruitment of staff, the provision
for stating the caste and sub-caste:
The candidates should not be required
to enter their castes and sub-castes.
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With these few words, Sir, I again
congratulate the mover of this
amending Bill in this House and
request him, if he thinks fit, to move
an amendment on the lines that I
have suggested, for removing the
words “and in the case of an Indian”
from the particular clause in the
original Act.

-

™Mo Yo "o fram (faame)

Tty wgew, 39 fad w1 9w s
Fagn &t famrd &\ fee & &
TR e & @ AWy S gea g
g faw & o9 N F a% 9@l W}
W Egad § IRt | ger anTgR
§ sfeafaet & weer A1) ww am
T [ ofqat § 1+ 3 wifcartaat
§ 7% femFaw § S99 wEm,
HEIRa AT Af=< s | Sl
Tl & fAwy g A aga ¥ AW a9l
AR & | " Ao e S
F fag fo=aw FEmT-gar § AR
F faw “‘mgra’  feewr TR
A IT TG HAWT AR §, I
Ar ST FTH HTEEET & Gre gr Swar
g ¥ 9T F “wgRd’ & @ qeT
a #ow W fam 3§ @ e
FE A AMRIY TGy & %
Without the permission of the Deputy
Commissioner gH THT gl #<X
FHG & | T9 ¥ q8T 9T A AT avg
AE HT faFpal &7 THAT HEAT T84T
3I ' U PR

T A7 a6 & faaer i Ae-
fat & fag weaersde e §
I ¥ Agges Fre 3 foaq @ fam
& A F | T A AIYES FEE A
Y foez amrs & 3w @ agq & sfaar
FT AT fzar gar & 1w § R e
¥ foa oears Far § AR ool |7 faw
& qF eprat qg) faonlt, siT aF

f& & quif fox & @ma &g ooy arfa
g faEar 1+ WX FE W mTEE
wrradaT & o geend Fwwar & i
qOR A F WW W F oA g€
Fegee Free Y foee & Al § &
g a7 fergan, av 9w A7 ww-
g 7Y Ao & 13 F AT & A
TF AT W 91 I AT FT 98 FAT
et & i el s snifieer, arfern-
e F T AT TAFEAT F OAFEL
gizwrs FT g=ar § fF ag 9u wnfa
FT ATEHT &, S 7 9m7 9| g -
#Y Agges Free foeed & | 97 ag =@
g &1 aviefpbe faa F7 o 7o -
F iy AT A IF T ETrad
faer oFdt & | S AT F gL
FEET A & FTES FT AT &, qY TE
Hr fFg a8 & g & FFr 2

o gW Ea § fr Aisges #el -
AT FT A< a8 a1 ey fear smar -

31 o T TG ¥ AR I A agEr
¥ A a8 T w9 7T GqoH TG

g aFdr ¥ | AFITS FTEE FY T -
o foaee a7 @t B, I A GHSA AT -
& | wEm, aws, fagre o | g -
F fog o= oo oo 7 foed awm
@ § | WY T AYesS FEE AT N -
¥ fag oo wenr ST @ § )
I F T9d1 F1 g o wT 3|7 g=ar-

g fFoaw M F a4 § oAy -

F AT E ! WX T I AE FT AT
Ag foa ar 99 & fEEy awg #T o
ST AE AT | R ERTARe
farg & st § @ “gfemm ofa”’
faa 30 & Ry Y ewroafag w@f
foer gear &, S a® 6 F gy sfa
T AT @I faEd | T oA § W
FE fob ‘eI’ wT gew faw 7 A -
Iq FY SR TG A gar, a@ -
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[sTo o do fir]
aw fe ag wnfa 7@ famar | o= &
qur faq fag g &1 ™ AGY =,
« aF fx & orfq W 39 F A =Y
Foreg -

, 7T &7 3@ § fF 3w 7 72 a@
# wifqat WE & FE 7o
gga o st § 1 3w F s o
aws fefemm aar gom & 1| 99
T THe o T = Sl § a1 38 &
FW FE dq@ 9« 9% 5 IuF AwH
Toq GIT AT A0F AT FT AW AL
AT @A THo dre FrAT ¥ FIH
@l =edr | A8 T OF 9YE Fl AR
farew 3 1 @ GWT A1 THo o
Fga & f & a1 g T @ FH
Q‘Wolﬂ'oﬂﬁ%\,m%mwmﬁ
Fr mfafaaa Jfee=g 77 §, fowd
Fg W @9 @ g

ey nfa & 1 F=T ISAT AR
§1 ag e ¢ fF gn At F we
Ty FE |

sfraat arfast fm © RIS

Tto B0 WMo FrAT : WIC GET

I & gwar g 9w & g@wR @
WEIT @A & | @R & #A=T
g IE F FE T §F e—qweq,
wfgede FFeQ, T7eT TR T[T )
afedz P ST §, § 99 F @
FEE & ar § 1| Wefe MR fecd
Seide, @7 9% 6« off UF a@ ¥
FREE | T T A1 A I AT )
W W ¥ 79 WS §, A E, el
g1 ATRR FTR, 78 Y UF qg =0
afs 1 WG T AR AT | w8
Free € |
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=} wrEATRy AR (afvady
M) © AR qF FE F E |

o Hro @ro fwmr @ Faral &
qq § S § AAS, daE s
AR % T FT Arfaar a4 & | e
T AW AT OAFET & HT A

S FFE A ATY, ST I AT FAT

qeT ag I g W | A
T 7 59 G FT FH FAT ATGH
foay 7 wrfaat s 2@ 997 goe A
FE " I

FARME O WO WIAE TET
g ATATS FEE F F¥aL F1 Farg Ry
& fo@r oo e AT O }, oW fR
FEX SR FT QT TAT I g9
T g FT WA AT TG S
T OEATE | I F WY IH aE
F WIWE! FT G A, a9 d%
T T F AR ST AT FEE FY
yar ag e

dggee T ¥ W A @ A
&1 ar fefm afeat aifera &
foe &< &, w®ifs #1$ wFT 78
e fr 9g Ages FRE AG ¥
o ge dwer fFar g o Sud
7g T oo & 6 #19 Fee § fieowy
FemifrememeE)l @
Feal g i 309 faaga a3y | Fnee
F IHR & | TAGT AN T F
foa &, ST Fawa A40 &1 wgwEAr
St ag T A F 5 A BT A |
Fag o F fF SO0 Frew amr
q9 FTeC IoTHI | Tofeg FRE &Y
TER & | 34 @ wfgd & o7
TR, Sfew NG ferra STEATT |
Smri N. D. M. PRASADARAO
(Andhra): Mr. Chairman, I com-
pletely support this Bill and I could

not understand the reasoning of Mr.
(3ovinda Reddy when he spoke
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against the Bill and said that it was
necessary to retain the mention of
castes and sub-castes. For purposes

of identification today, there are
several other methods. We do not
require this identification in many

cases but there is one ocacasion which
is perhaps the most controversial and
disputable occasion and that is at the
time of elections and voting. Even
here, we do not identify a person by
his caste. That being so, I do not see
why we require it for registration
purposes. Shri Govinda Reddy him-
self, I think, does not understand that
the people who belong to these castes
do not like to be - called by these
caste names.

Surt M. GOVINDA REDDY: I did
not say that it should be retained. I
only explained why it was there. 1
have supported the Bill.

Surr N. D. M. PRASADARAO: 1
have misunderstood, I am sorry. Even
the people who belong to these castes
abhor the idea of being called by
their caste names. There is a caste in
Telugu which, when culture develop-
ed and educated persons sprang up
from that casie, began feeling shy
and changed its name. This also did
not take away the odour from the
name and they have once again
changed the name to Nagpal or
snmething like that. The names of
certain castes carry such a bad odour
that even the people coming from
those castes refuse to be called by
those names. That being the case, I
do not see why they should continue’
to be called by such names, and why
we should retain the mention of
castes. At the same time, I do not
want to go so far as my friend, Shri
Akbar Ali Khan. He said that the
names of all the castes should be

. deleted from all the records, from all
the Acts and so on. Even our Con-
stitution gives certain rights and
guarantees, particularly to the
Scheduled Castes and the Scheduled
Tribes. So long as we do not take
away those safeguards, the mention
of the caste names should be there
and only for that purpose, that is, for

&
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the purpose of registration of docu-
ments. Of course, we hope that the
day will come soon when all the
names of the castes could be com-
pletely wiped out from all the docu-
ments. *

Suarr P. S. RAJAGOPAL NAIDU
(Madras): Make a beginning now.

Surr N. D. M. PRASADARAO: Yes,
of course and that is why, except in
the case of the Scheduled Castes and
the Scheduled Tribes, for whom
special provisions are to be found in
the Constitution, the names of the

‘castes are tc be removed from all

documents intended for registration.
I fully support this Bill.

Surr P. S. RAJAGOPAL NAIDU:
Mr. Chairman, I support this amend-
ing Bill but I support it not for the
reasons that are stated in the State-
ment of Objects and Reasons that
are given in the Bill but for reasons
of my own which T am sure the
House will appreciate. The word
caste that is used in the Bill should
not be taken in the loose sense in
which it is used in ordinary parlance.
We have to read carefully the words
appearing before, namely, “in the
case of an Indian, his caste, if any”.
Hon. Members perhaps thought that
the word applied only to the Hindus.
Under the word ‘Indian’, will come
Muslims, Christians, Hindus, Sikhs,
Parsis, Jains, and so on. citizens of
this country. If, instead of the word
‘Indian’ we had found the word
‘Hindu’, then certainly these words
shall not find a place. Probably, the
framers of the parent Act meant this
word “Caste” for religion, caste, sub-
caste, community and all that. In the
Telugu language, there are words
like, “matam”, ‘“vamsem”, “kulam”,
and so on. Probably this word, caste
comprised all these things, religion,
daste, community, etc. I would sug-
gest that in the place of caste, if we
have the word “religion”, it would
meef the point. We should at least
know, in the case of a person who
brings forward a document for regis-
tration, as to whether he is a
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Hinduy, Christian, Muhammadan,
Sikh, Parsi or Jain and the deletion
of the words “caste, if any” and the
substitution of the word “religion”
would enable us to know as to
whether the person who registers a
document is a Hindu, Christian,
Muslim or Parsi. .

While supporting the Bill, I would
suggest that the words “caste, if any”

should be replaced by the word
“religion”. '
Surt H. C.. DASAPPA (Mysore):

Mr. Chairman, I also warmly support
the measure that Mr. Leuva has
brought forward here. I have not
the slightest doubt that there should
be no place given in a document to
be registered for the mention of
castes, etc. Besides, this is a very
innocuous thing. This is not going to
do any harm to anybody at all. I
may also say that this is a non-con-
troversial measure but unfortunately,
the arguments advanced by some
hon. friends have made it a little
controversial. My friend, Mr. Muker-
jee, has said that the caste should
find no plade anywhere in the Gov-

ernment documents, and so on. But
everybody knows that the
12 Noon. Constitution provides for

certain special aids, or I may

say, concessions to Scheduled Castes.
Scheduled Tribes and Backward
Classes. The idea is simply this that
. those who have lagged behind in the
race of life do need a measure of
special aid so that they may also come
up In society. When that is the case
I really cannot understand how that
wholesome objective of the Constitu-
tion could be realised if, for instance,
there is no mention at all about the
Scheduled Castes, Scheduled Tribes
and Backward Classes. Ags Mr.
Mukerjee himself said, in the case of
recruitment to services there are cer-
tain reservations for these Sche-
duled Castes, Scheduled Tribes and
Backward Classes. If in the applica~
tions these facts are not mentioned,
how is it possible to work this out?
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Likewise, we all know that in the
matter of admission to educational
institutions some preference is shown
to the Backward Classes.

SHrI B. K. P. SINHA: May I know"
from the hon. Member the distinction
between caste and class?

Surr H. C. DASAPPA: I think all
the States have been asked to men-
tion who the Backward Classes are.

Surr B. K. P. SINHA: That
political interpretation.

is a

Surr H. C. DASAPPA; It is such a
well known thing that I thought
everybody knew it. For instande, the
term ‘Scheduled Caste’ refers to those
who generally are known as Harijans
and certain other communities, Simi-
larly, the term ‘Scheduled Tribe' is.
also well defined. Backward Classes
are those people belonging to other-
sections of sodiety who are very
backward primarily in education and
economically also. The Constitution
defines exactly who the Backward
Classes are. Those who are educa-
tionally and economically backward
are known as Backward Classes. It
may be that in the highest caste in
the scale of gradation or degradation
in our society as they say, there may
be the poorest man and a man who
is least educated but generally speak-
ing you include in Backward Classes
certain sections of society who have
lagged behind for various reasons. It
may be because there was a social

stigma attached to their particular
calling, trade or profession. For-
instance, there are the fishermen.

Somehow or other they have fallen
back and they are supposed to be.
backward. There are boyees who are
palanquin bearers. Then there are
vadders who break stones. They are
all backward. Likewise there are a
large number of Backward Classes
who need special aid. So what I say
is that there is no need to make this
innocuous Bill a controversial one by

|

importing into it such considerations.
I am sure that we all look forward:
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to the day when there will be no
such thing as caste system. I for one
will vote for it right now but the
question is by merely eliminating
these descriptions in governmental
‘doguments are we going to get rid of
the wretched evils of this caste
system?

e
LM

Dr. Surimarr SEETA PARMA-

‘NAND: Yes.

Surr H. C. DASAPPA: Much rather
that we direct all our energies towards
the elimination of this caste system
in a practical way. Let us not be
only talking about it. Let us work for
it in every way; right from mixing,
travelling, dining and even to the
extent of marriages, let us demons-
trate that there is no such idea as
caste. That would be a surer way to

* the realisation of that happy consum-
mation that we all devoutly wish for.
Merely crying from house-top that
we do not want it would not take us
anywhere. When we talk about
progress of the community, we say
that the caste system should not be
there but when we dome to our parti-
cular social engagements, then of
course the caste is very predominent.
I think we are only deluding our-
selves into a false belief that we are
trying to be national in our outlook.

Sir, I would not have risen to take
part in this debate because it is so
welcome and so innocuous but only
because there were some extravagant
suggestions made by my hon. friends.

Dr. P. V. KANE (Nominated): Mr.
Chairman, Sir, this looks very inno-
cuous no doubt but in the rush of
legislation we may be creating new
problems. That is how I feel about it.
My point is that the same thing
could have been effected in a better
way. The thing is nobody thinks
over these matters. Now, the word
‘addition’ means at the end the caste
is omitted. The Registrar under sec-
tions 55 and 58 is bound to endorse

on the document only the name ete.

and the addition. Suppose a man
avants that his caste should be men-
tioned and there is an enthusiastic
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Registrar. He will say, ‘Nothing
doing. There is no longer any caste
distinction’. And on that ground he
will refuse to register the document.
He is bound by sections 55 and 58
only to endorse the names of parties
and the addition from which the caste
has been omitted. I know the
example of one gentleman who was
called Govind Narain Vartak. Now,
the same surname is prevalenl among
Brahmins as well as among various
other castes. The Registrar will say
that the caste should be omitted and
the man presenting the document
may be a Brahmin and since so many
castes have the same name, he may
want to have his caste specified. So
I feel that you will be only creating
trouble. It may be that a person
may belong to a low caste and he may
tell the Registrar, ‘I have no daste; I
do not belong to any caste’ Later on,
he may come up with a claim thathe
is a Scheduled Caste. Then you
cannot say, ‘Look here, you yourself
once said that you did not belong to
any caste and now you cannot claim
anything.’ In order to avoid all these
difficulties it would have been better
if you bad simply said that a person’s
refusal to state his caste will not
entitle the Registrar to refuse regis-
tration of the document.

Tre MINISTER ror LEGAL
AFFAIRS (Surr H. V. PATASKAR):
That is exactly what will happen. I
think there is some misconception.

Dr. P. V. KANE: No; no. At pre-
sent he cannot state his caste. Even
if a person wants to do it, he cannot
put it. So I say, let it remain. People
do not know what you are going to
do. What you want is that there
should be no distinction of daste but
you cannot say on that ground that
nothing should be put in. Suppose 1
make a will, I can put many things
in the will and you have to register
it. Suppose I say this is my self-
acquired property. Who is going ftc
say if it is self-acquired or not? You
do not go into such things. In the
first place the original section itself i
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contradictory It says, “in the case
 of Indians, the caste ....” There are

thousands of Indians who have no
caste. Probably the word “caste” is
used only in the sense of clasg; other-
wise I cannot understand how any
Indian can think of caste.

SuHrt H. V. PATASKAR: At the
time when the Registration Act was
passed, my friend knows that even

Christians used to mention their
caste.

Dr. P. V. KANE: There are no
Brahmin Christians and Sudra
Christians. My point, however, is
that there is no particular urgency

for this. In this way you can go on
multiplying any number of legisla-
tions. But if you feel that there is
urgency, then this is not the way to
do it. Some other way should be
frund out.

Dr. SHrimaTi SEETA PARMA-
NAND: Mr. Chairman, Sir, I had no
intention at all to participate in this
debate but the last one or two
speeches have somewhat puzzled me.
This Bill which I thought should have
received wholehearted support being
not only salutary but most welcome
has given rise to a sort of mixed
opinions. At least that is the impres-
sion created in the minds of those
who listened to the speeches. So I
thought I must say a few words on
behalf of those reformers of the last
fifty years who perhaps are not here
in this House. Sir, the Bill in my
opinion marks the fulfilment of a
demand of a large number of reform-

ists like ‘“sifs 9w dgFE  HIF
and other  people who have
not been believing in caste. Sir,
the hon. Member from Mysore, Mr.
Dasappa, said that this is not calcu-
lated to do away with caste system
from the society altogether but it is
certainly one of the measures which
will contribute to it and every
measure that will contribute to it
should be welcomed. Every occasion
when caste has to be mentioned or
every occasion when ©people are
reminded of it is going to prepetuate
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that system. And naturally such an
important information by which no
mention of the caste system has to
be made, will take it away from the
minds of the people. So, from that
point of view, with a view to uni-
fying the country, this is absolutely
necessary.

With reg:';rd to the points mention-
ed by some hon. Members like Dr.
Mitra, I would rather give informa-
tion by way of explanation. In coun-
tries where there is no caste system
and where the names are common,
there is no difficulty. As was ques-
tioned even by the hon. Member from
Mysore, there seems to be some
complex in Mysore. Mr. Govinda
Reddy said where there are common
names like John Michael or Michael
John, whose father’s name may be
the same—they are called by two or
three Christian names—more than
one person may have the same name,
they have been able to cast their
votes without any confusion. India is
the only country which has the caste
system. For that reason it does not
mean that no mention of caste system
in our political elections and other
things is going to cause any confusion.
For that reason, I think....

Surt P. S. RAJAGOPAL NAIDU:
Roman Catholics, Protestants, so
many people are there. )

Dr. SurmmatTt SEETA PARMA-
NAND: Christians and other people .
do not have castes in other countries.
They manage. In the same way we
can manage here. So, what I say is
Christians have no castes. Parsi, as
was mentioned by the hon. Member—
I was not quite able to catch his point
—is a religion. The religion could be
mentioned, but it is not at all neces-
sary to mention it. We are all for
removing casteism and, if anything,
every step that will lead to that
should be welcomed. If anything,
this amending Bill will help to
remove dasteism from the country
and we should support this move
wholeheartedly,
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Mr. CHAIRMAN: Mr. D. Narayan,

- you are the last speaker. I am going

to ask Mr. Pataskar to speak next.

ot FawEeEA (TEE) o awet
gy, 39 fagaw ®1 4 gifew @
FETE | F o T A fF g
fodos & ww g9 & snfqat 9t &
S T ARFAT Ao J1OATH W
# ag o 7& amar fF FwEE ¥ O
TS aEAT & T &, §9 "EE a6
T FFAr g W WeS TAET Ay
qfgd AR 39 fagrs & & & @0
@O FWT§ |

# sar § & ag sraerfa &y
AT §, 7 g gUAT A § AR
Far o5 wegreaT IR T uw swg forar
§ Ug wgawEr waw #r wify &
T T F1 CF 9 T § @F g
T@ g TTIST 38T AR &g &%
T S o fear 8 1 oo 5w
TF qg B A § A1 g @ oK
§2T @Y 1T 8, TT WIF aF @7 AT
g ) fwag ¥ waw Fan &
Fg waT & fF IEET oF wwm fax
qEAT AT, A7 S¥HRT S A AT J1a0
a1, FET 9@ & TF JIFAT #oAT
ST Y ST o 8, wi & wmy
FgT AN 7g fET FTr gE
oOg AR T8 &, g8 AT ;i
fam =7 & =g & ar gAe @ o,
qFes @l A g | 7 F9 a1 &
WY T 39 §GE & G99 FgAT ATEAT
g, wifs ugl wfreex )@ fag @mr
W@Bgg €

J@T AT gt oAt N @rd
T FITA QT &, qF AT T 7S
g AT AT g 1 A 9§ dW
7g @7 & & s o fet sfa &1 8
IR FHIT AQ@T g, ql I8 Tg AT
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F Fifrr F<ar & fF 40l & e
WG A I & AT | | Fg &
#1% ST fFer wrfa &1 wmar &, av
7ee 72 feus § war ¢ T v onfa
F FY7 7gi 7 § FifF ag swar g 5
Ay TgF qH S YIEH A J qAN
FO oifq & faaq w5 F & R aT
&g A, 9 W @4 @ g
f& mmox g W fq@ & wad
g & o Ao nfa #1 a9y saer
TR dgTd & WIT AT IGT  F agy
¥ HiT WAl § AT gwsT @ Jar
faram e &, a8 WY gHiR 93 fo@
& wrdam FW W AT AGE q

TF WA qEem  emiad
FEE N

st IgEyTE ¢ TGS Qr
afus &@ § | W qH T
gra ae fear & wWifs 99 § @
oA § HI T F UTEK AR S g
q 1€ 2, q¥ § S, Jaefa w7
g TS § wifF IAH FET A A%
F firy & g € 1 faw | e
g UF A, W, w0 e
¥ 9@ T9 g & a1 qE 9ES 9/

T g Wy g oeer sifq &, qwe

sifvRTT a7 T omar € f 90 onfa
q ot fafeec 8, a0 sifa & @&
T 8, TH FAR g A
T ¥ ag arfa ®1 uwtAg &wEr
g, T gl aw g fF 9eq foma
FAMS W, THAl WL FAfASA O,
gX WIHe A OMIEr g & 9w
@ AT & 1 7 Fifaer § 9gar o7
AR TE NFIX T | T Fg T
g fF swe (Tadas) & saren
TRFE AA J @ A & @F g
fegmam & ot strfaad §, o
qaT FT AT AV AGEH FT TGT AT ST A
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@ @ foersr ¥ arhoar & S
IR A A, 9T g H, W TF § Hefr
g5 2 | @@l A sar 4@t & faawr
TR 7§, wE § S Ag & e
fir af foral 4 & 1 oo afedm 1 ¥
s | a@fade F o ey a8
ATy g wg faeett 1 AT AT
geax fog sfa 1 grm, 98 Twas
IR TGE BT FTHSST T W
FE@ FAT N § A0 A 0F q@
TG FeAT A, aafg ¥ FgE A
WTEEFAT TEy 9 | S F1 e g,
¥ OF q® AT A °T —Iw a1 § F
TH T E—-a1 a8 7 Hfea o fewd
fewe grar & Swd ALY Ao+ Sirfy fereelt
e Y I F F 7 HE7 N § I
‘g’ gy fewe § fadt ST & )
. 9 AR GG F SArgeFAd 9 F A
sifr & faws, giwifs 3 R A &
wEf 9, ¥ AT S At T T |
I8 4T = AT F wor g w1 w08
T § R I BT q@ gad
AT | F qg wwH fF oA & g
78 g 99T TET T FF AT ST
Foar 0 & & @Y ar & SR
IR AR g @l g R, mud
T® & oF Ff o7 fasr faar o) aw
# ag g 5 S @1 Y wi=r o
IaE ¥ W o w W o AR S
HT S A= wE AW A 3 99 A
a0 AR owEn, W S g
AT T 1 BT gAT S faww
@ 7 ag $g @1 91 fF o= anfa Ay
HET qGTET AT & A SR g @y
WrEAT  HEFET T § | "I S
¢ afgg @& &t v ¢ s onfa
1 A qgEAEdr , TG qEHT STfa
FT AL qEETQT, WET FAT SR A
T gEEWar | gafad St F
fig foaaar ad §, 3 wfuwag @

[ RAJYA SABHA ] (Amendment) Bill, 19562210

T, foaf Y, TeaT &Y W A T A
g1 ¥ og Al W fF @ ane
¥ 498 919 A% T e §, 9
7g aTa wex § fF gi gaw fog st
FET AMET ST U g AFHTT =Y
IR gL e ¥ e =fed

weft 7 frw aw T famar
STaT &, I9R ot Sifq foeet osdr &
gaR ggr ot sfq sfg &« a%
grezew & Afew geww & aifa &
aw X e Aoy & | & wawy
T R 9 wmm W =ten fw
GAETE ad gL & | WY sTe faay
gres & Fa3r {5 Y% g F AT 0F
sifa &, fegdy F=d v +ff uF onfg
¥ # FEw oW g fFoag o
gt g ofa Q1 SEE ATH O ST
S ¥ AT ST AT A T I
FE gray  Adr 2T | F BT A7
qIT F 9T F qa7 gHT WIR STAT Anfq
FT a9 TaT 1 TFRSY AT AT T
AT FTHT FT F27 ATET AT & &9
AT ¥ | AT gH & AT a1 A
TaawRfmar A GaT ST =SEd,
g 3% AT §  wOTT ¥ SR @AT
aifgd | @ wnfa q, SfEar |
FTHT FHOT A dFtE faare g
qw #aqar T8 § R T|R ey
§z1 = g & 5 arw forgeam &5
FSI A AT | 7 g §
IUHT TIOH B AHAT ¥ IFT q¢
wHEl aF qgEr ® 1§ a9 gu,
T IS 8, f sifeeary gam@ v i
¥ @ 7 I | 5 farfseeam
agar 8, #rE FfafsET =TEav ),
A T W 9T FIEESH #7 & My
g forasr &er @ amawr §
STy A¢ IHHRT TAET TG0 Y | & 7
qar § FF # & odt O et ag
g1 FXd, 99 aF o7 At ¥ faet
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T3 g feraad  gag afadw

© ¥ HIR GWAT TR F FH FE F &Y
T afvomw e gar & @R S
¥ T Uew § A iR siagifa
W wEwdr & 1 it wer man G
wTawifa dlew Wew FW AT § |
¥ Fgar § 5 S0 § g7 @ a9
foar } fr &F ez ok w=fad &
WAl &t faemr =nfed 1 wfed
T AR & § fF aw fadk o avw
Y 979 FI& 99 7 95 A, Ifew Jgqf
Sl a8 Siauifa v Jar g6 fax
wHSTT ga fa@rs ¥ a1 gaR M A
g2 frard ?, @1 oot ard amwa 9,
aust qfg &, = fer ¥ g
9 fagren afgd 1 @ wF
faen fawmr & qg snfq &1 gemr
Fifed | ofq & a7 ¥ F o e
e, AT Foad o A a9
g 91 9% a® &0 9igd AR
Fga & gt # k@ fF aEr aeami
FI ATE Y & A § | FATET FTO,
LUATA FTS, AS FTAT AT fFzr
wfeT Al A s v w9 SfaEraE A
gfmamiagawad | qwag ¥ afe
g 3@ UL &7 AT F@T & Q¥
I AT AR W LR § 9 NI
g 5 999 9g> OeT gmar faew
forarr & war anfgd ST e fawm
& zEw! fapremr anfgd | gt ¥ gE-
I FE, @ WA § gA FHATE
T T A W )

SHrr H. V. PATASKAR: Sir, this
very innocent and innocuous Bill has
raised a very lively debate. I will,
therefore, first of all try to bring to
the notice of all Members
House the limited scope which the
present Bill has got.
under the Indian

there is
that on

registration of documents,
one section 58 which says

14 R.SD.—-2

- .
.

of this

As we know, .
Registration Act .
which deals with the question of |
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every document admitted to the
registration other than a copy of
decree or order or a copy signed by a
Registering Officer, there should be
endorsed the following particulars,
namely, the signature and ‘addition’
of every person admitting the execu-
tion, etc. Here, the word ‘addition’
ocours and section 58 lays down that
upon every document which is
brought forward for registration, the
signature and ‘addition’ must be
there. Sub-section (b) says, “the
signature and ‘addition’ of every
person examined in reference to cer-
tain documents.” The word ‘addition’
occurs in this section 58. Therefore,
what is required is that in every
document brought forward for regis-
tration, the ‘addition’ will be there
and the word ‘addition’ is defined in
section 2 which deals with ‘Defini-

tions.” “‘addition‘ means the place of
residence ....”"—naturally it must be
there—“.... and the professioin,

trade, rank and title (if any) of a
person described, and, iin the case of
an Indian, ....” formerly the words
were ‘native of India’ and they were
subsequently changed to ‘Indian’—
“his daste (if any) and his father’s
name,” so that the result is that, if
the present provisions stand as they
are, ‘addition’ must be there. Under
section 58, if the ‘addition’ is not
proper, the Sub-Registrar would be
justified in rejecting the document
and not registering it. That means
that caste must be mentioned and if
there is no mention of caste, naturally
under section 58, there would not be
proper ‘addition’ and the Sub-Regis-
trar may be justified in refusing the
document for registration. It is,
therefore, thought necessary that in
these days, apart from the general
question of abolition of caste, it
should not be made compulsory for
an Indian that he must mention his
caste. It is, therefore, on that account
that the scope of the present Bill is -
that it wants to delete these words,
so that after the passing of this Bill,
it will not be necessary for a person,
while complying with the provision
for giving the details as required for
the definition of ‘addition’, to mention
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his caste. That is the only effect of
this provision and I really fail to
understand how it will lead to any
complidation, because one argument
was—probably it was hinted at—if
caste is not mentioned, probably the
description would not be proper. But
there are other items and it is not,
therefore, necessary that caste should
be mentioned.

Now, I thought that my friend, Dr.
Kane, said that probably it would
create some complications. Well, so
far as I can see, there will be no com-
plications. If a man mentions, in
spite of the Act, his caste, then it is
something in ‘addition’—in excess of
what is required to be mentioned as
an ‘addition’ and on that account, he
should not be liable to rejection. But
at any rate, if the present position
continues as it is when caste rnust be
mentioned, il is something in these
days that we ate trying to rectify for
which this Bill has been brought for-
ward. And I rightly accepted the
principle of this measure in the other
House and I have great pleasure in
also accepting it here because,
although this may not go the whole
length, at any rate, it removes a
hardship which may occur to a per-
son, if he does not want io meniion
his caste. At least, to that extent, this
measure has a limited nature and I
think that it should not create any
complications, so far as I can find.

Then, some Members suggested,
“Why is it that this ‘addition’ means
the place of residence, and the pro-
fession, trade, rank and title of a
person described?” I think that it is
necessary to give the history of the
measure. As is well known to the
lawyer Members of the House, the
first Registration Adt was passed
somewhere in 1871. At that time,
probably those who were respensible
thought that all Indians should pro-
vide their own caste and therefore,
they put it that in the case of Indians,
naturally the caste should be mention-
ed. That is the only idea underlying
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it not that it is only for Hindus or for
Mussalmans.

I myself remember what happened
some 30 years ago. A friend who was
a practising lawyer like me used to
say that in regard fo a aeciaration he
made, he indicated ‘By caste—Brah-
min’ and ‘By religion—Christian.” I
am not telling only a fairly tale. But
I know him and I asked him. That
was the state of things then. So, we
need not go into the history of those
things.

Therefore, when they put the word
‘Indian’, they thought thal caste
should also be mentioned.

So, that is how it began in the
original Act of 1871. It continues
even when the Ac¢t was amended
largely in 1908. And I think that we
have now come 1o a stage when we
think that it is not consistent with
the ideas which we have got; at any
rate, it should not be made compul-
sory for any person that whenever he
presents a document for registration,
he must be in a position to mention
that. That is the simple object of this
measure. It will absolutely create no
complications, so far as I can find. I
think that the matter has not only
been considered thoroughly but we
have consulted the State Govern-
ments also. Because these things find
a place in the Concurrent List, item
6, it was thought necessary, before
the Bill was finally passed, that we
should also consult the State Govern-
ments, since they have also got
powers of legislation with respect to
these matters of registration of docu-~
ments. And I am glad to say that
the Governments of Travancore~
Cochin, Madhya Bharat, Hyderabad,
Coorg, Kutch, Manipur, Tripura,
Vindhya Pradesh and Madhya Pra-
desh have expressed their opinions,
Others do not seem to take much
interest,

Then, I would like here to say one
thing, because that point has not been
made out by anyone. The Madhya
Pradesh Government have suggested
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that they probably would find some
difficulty because they say that in the
case of persons who are governed by
the Central Provinces Land Aliena-
tion Act, 1916, or section 152 of the
Madhya Pradesh Land Revenue Code
1954, a Registering Officer is under a
legal obligation to insist upon the
mentioning of tribe or caste to which
the parties belong in the document
itself. There is no abjection if clause
1 of section 2 of the Indian Registra-
tion Act is amended in such a manner
as it would not contravene the pro-
visions of the aforesaid special enact-
ments. Naturally I do realise that, for
the time being for certain purposes
which are mentioned here, we do need
the caste, the tribe, etc. to be men-
tioned. Therefore, they think prob-
ably that they may be affected. How-
ever, I would like to make it clear
that section 18 of the Central Pro-
vinces Land Alienation Act, 1916,
states that notwithstanding anything
In the Indian Registration Act, 1908,
or in any rules made under section 69
of that Act, an instrument which don-
travenes any provision of the local
Act shall not be admitted to registra-
tion. That is the present position.
The object of the Madhya Pradesh
Act is to protect lands belonging to
certain aboriginal tribes and from
this point of view the mentioning of
the name of the tribe to which a
particular person belongs would be
necessary. Presumably the rules
made under the local Act require
mentioning of castes or tribes, etc.
Neither the locai Act nor the rules
made thereunder would, I may assure
the House, in any way be affected by
the amendment proposed in the pre-
sent Bill. This subject finds a place
in the Concurrent List, and this Bill
will not in any way affect any provi-
sion made for a specific purpose.

So far as the general question is
concerned, as hon. Members are
aware in 1948 a Resolution was
brought forward before the Consti-
tuent Assembly (Legislative) by the
hon. Shri R. R. Diwakar that.—
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“This Assembly is of opinion that
for any purpose connected
with the State or its services,
the Government of India
shall not recognise any caste,
sub-caste, sect or religion
and that in future it shall
abolish the mention or entry
of caste, sub-caste, sect or
religion in any forms sup-
plied by Government or in
any records or registers kept
by Government.”

At that time in 1948 Government said
that they weuld appoint a Committee,
On that assurance that Resolution was
withdrawn. A Committee was
appointed and it submitted its report
in 1949. In the meantime, I must say
that what we are trying to do now
has already been done by only one
Government and that is the Govern-
ment of Uttar Pradesh. In 1949, when
the Diwakar Committee was doing its
work, the U.P. Government had
issued orders and instructions tha
denominational terms indicative ot
vaste or sub-caste should be omitted
from all Government records. It was
they who for the first time at that
time brought it to the notice of the
Government of India that the present
Indian Registration Act should be
amended in the way that is now sug-
coested. But as the Government decid-
ed to take no action with respect to
the whole of the report, that matter
was not pursued. The difficulty so
far as taking a decision with respect
to the report of the Diwakar Com-
mittee was this. It appears to me
that, so long as we have recognised
for certain purposes certain castes,
tribes, etc., there is some difficulty in
taking immediate action that in all
places wherever castes are mentioned,
they should be deleted. If we try to
do so, probably it may create com-
plications which are not present to
our minds now, and in view of the
fact that a Law Commission has
already been appointed and it will go
into all pieces of legislation, in course
of time we will no doubt get soine
guidance from them as to the line
that should be taken and as to the
proper time to do something n the
matter. I wholeheartedly support
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the measure which is now before the
House,

[Mr. DEPUTY CHAIRMAN in the Chair.]

Surr P. T. LEUVA: Mr, Deputy
Chairman, I am deeply grateful to
the House for taking a lively inter-
est in the problem of the evils of the
caste system. As I observed in my
opening remarks, this Bill is of a
limited character but it has wider
implications. The discussion that has
taken place was very helpful indeed.
My hon. friend, Mr. B. K. Mukerjee,
uttered a profound truth when he
said that the main purpose of this
Bill is to create a psychological
atmosphere in the country. This
measure is no doubt a small attempt
to create that necessary atmosphere
in the country. I do agree with my
friend, Mr. D. Narayan, that the evils
of the caste system cannot be done
away with by legislation alone, but
he must also realise that certain steps
are necessary which will lead to the
creation of a proper atmosphere in
this country and will mould public
opinion in such a way that a person
would be ashamed to call himself as
belonging to any particular caste. It
is no doubt true that we have to
work for it, and by this amendment,
it would be possible gradually to do
away with the evils of the caste
system. My friend, Mr. D. Narayan,
said that after independence we have
become more caste-conscious. I also
feel the same way. After indepen-
dence, because of the lust for power,
everybody is becoming more caste-
conscious. It is no doubt true that
so long as we do not make an orga-
nised effort, it would not be possible
to remedy this evil which is eating
into the vitals of our society. In the
course of the discussion, several
members put forward many interest-
ing suggestions. Mr. Kishen Chand,
whose idealism sometimes runs riot,
suggested that surnames like Sharma
and Verma should also be done away
with as they indicate the caste. The
suggestion is no doubt idealistic, but
if T accept the suggestion, I would
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have to go one step further, because
1 find that even the names sometimes
indicate the caste. For example,
there is Dr. Raghubir Sinh, who sits
behind me. From his very name,
everybody would deduce that he must
be a Rajput and a Kshatriya.

Dr. RAGHUBIR SINH (Madhya
Bharat): Not necessarily. Even now,
very many non-Rajputs have assumed
this name-ending. They are getting
interested in this. We do offer it to
whosoever wants it. We do not take
any objection to that.

Surt P. T. LEUVA: I am very
happy that he shows a certain amount
of self-sacrifice....

Dr. RAGHUBIR SINH: This is not
a monopoly.

Sarr P. T. LEUVA: ... in permit-
ting others to call themselves ‘Singh’
also. What I say is that, if we accept
the suggestion of my friend. Mr.
Kishen Chand, so many things will
follow. Even the names that we have
may indicate caste. The result would
be that persons would have to be
known by figures or by the alphabets.
I don’t think that it would be very
desirable for us to complicate this
matter to that extent.

I do hope that this small measure
initiated by my friend, Shri
Satish Chandra Samantha, in the
other House, will do a certain
amount of good to our country.
I am deeply grateful to him for
allowing me to associate myself
with him in this regard. In this
discussion the attitude that has been
taken up by the Minister for Legal
Affairs has been very helpful. He
has lightened my burden by lucidly
explaining the legal implications of
this measure. 1 appeal to the House
that this measure must be worked in
the proper, spirit. We should not rest
contenty Passing this Bill. We should
propagate the spirit that goes with
this mecasure and see that the caste
system which is corroding is elimi-
nated at as early a date as possible.
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[ commend this Bill for the accept-
ance of the House.

Mr. DEPUTY CHAIRMAN: The

question is:

“That the Bill, further to amend
the Indian Regiftration Act, 1908
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: Clause
2. There is no amendment.

Clause 2 was added to the Bill
Clause 1 (Short Title)
Surr P. T. LEUVA: Sir, I move:

“That at page 1, line 4, for the
figure ‘1955’ the figure ‘1956’ be
substituted.” i

Mr. DEPUTY CHAIRMAN:
question is:

The

“That at pa’ge 1, line 4, for the
figure ‘1955’ the figure 1956’ be
substituted.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 1, as amended, stand
part of the Bill.”

v

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Surr P. T. LEUVA: Sir, I move:

“That at page 1, line 1, for the
words ‘Sixth VYear’ the words
‘Seventh Year’ be substituted.”

Mgr. DEPUTY CHAIRMAN:
question is:

“That at page 1, line 1, for the
words ‘Sixth VYear’ the words
‘Seventh Year’ be substituted.”

The

The motion was adopted.

Mr. DEPUTY CHAIRMAN:
guestion is: A4

Thex
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“That the Enacting Formula, as
amended, stand part of the Bill.”

(\ The motion was adopted.

The Enacting Formula, as amended,-
i was added to the Bill.
|  Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Title stand part of the
Bill.”

The motion was adopted.

The Title was added to the Bill.

Surr P. T. LEUVA: Sir, I move:

“That the Bill, as amended, be
passed.”

Mgr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill, as amended, be
passed.”

Dr. SuriMATI SEETA PARMA-
NAND: Mr. Deputy Chairman, I rise
to congraiulate the Government and
the Minister in charge of Legal
Affairs who has been good enough to
accept the Bill and especially I am
rising to speak because this will be
the first non-official Bill that has been
accepted by the Government and
passed in the House.

Mr. DEPUTY CHAIRMAN: The
second, I am told.

Dr. SurimaTi SEETA PARMA-
NAND: Which was the first?

Mgr. DEPUTY CHAIRMAN:
Muslim Wakfs Act.

The
= T e

Dr. SurimMaTi SEETA PARMA-
NAND: Yes. But that could not be
called so much of a controversial Bill
but apart from that, this is the first
Bill, in our opinion because that is an
old story and I hope it will prove to
be a pregcursor of many other Bills as
' the Government have changed its
policy of accepting non-official Bills.




Voluntary
surrender of Salaries

Surr R. U. AGNIBHOJ (Madhya
Pradesh): Sir, I whole-heartedly sup-
port the Bill, and want that it should
be passed into law. Some difficuities
have been indicated that the Schedul-
ed Castes and Scheduled Tribes who
aave been given special rights by the
Constitution might be affected but I
assure you that by this amendment
and by omitting the caste in educa-
tional and other institutions even, it
will not affect them. I am for the
abolition of the castes in the records
as well as from the Hindu society and
the Scheduled Castes and the Sche-
duled Tribes lists are only a tempo-
rary phase and after a few years
they might be taken off according to
the Constitution and the Government.
I am for maintaining them until the
caste distinctions and backwardness
and depression and suppression—all
these have been removed but all the
same, the sooner they are abolished,
the better it would be and therefore
I am sure that we must proceed in
that direction as quickly as possible
and those constitutional necessities
may remain there but still out of the
constitutional necessities there are
certain things which maintain the
castes. Therefore before taking away
the list from the Constitution, we
should try our utmost to take away
all other disabilities by legislations
and by change of heart. This Act
would surely change the mind of the
Government officers, the registrars,
the purchasers, the sellers and all
these people concerned and I wish all
success to this Act.
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Surr KISHEN CHAND: Sir, I just
want to say one word. The hon.
mover of this Bill said something
about my idealism in trying to remove
ceriain suffixes and surnames......

Mr. DEPUTY CHAIRMAN: It is
not an occasion to reply to arguments
advanced by Government. This is
the third reading.

Sur1 KISHEN CHAND: 1 simply
suggested that any suffixes which
represent castes or sub-castes shauld
be removed. He quoted the example
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of ‘Singh’. I do not think it is part
of the Christian name, as it is called
or the principal name that should be
altered, but any suffix which repre-
sents definitely a caste should be
removed. I can quote any number of
examples where people have, during
recent times, removed those suffixes
from their names. Certain people
have removed ‘Aggarwal’ or ‘Gupta’
from their names; that is a different
thing from the removal of an integral
part of the name. I don’t think there
is any 1dea of idealism in it. It is a
practical thing and it should be
brought forward in the shape of a
legislation or in the shape of public
opinion. I do hope that with the
passing of this law, it will be taken
up.
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Mr. DEPUTY CHAIRMAN:
question is:

“That the Bill, as amended, be
passed.” -

The

The motion was adopted.

Mr. DEPUTY CHAIRMAN: Mr.
Dhage is not here. His Bill is post-
poned.

We go to the Voluntary Surrender
of Salaries (Exemption from Taxa-
tion) Amendment Bill, 1956.

THE VOLUNTARY SURRENDER OF

SALARIES (EXEMPTION FROM

TAXATION) AMENDMENT BILL,
1956—continued.

Mgr. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta was speaking last. He
is not here. Anybody else wants to
speak?

Surt KISHEN CHAND (Hyder-
abad): Mr. Deputy Chairman, Sir,
nobody can have any objection against
this Bill. It is very good of any
Government servant or person get-
ting a salary or allowance to surren-
der part of it. The only thing that I



